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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(SPecial Original Jurisdiction)

TUESDAY ,THE THIRD DAY OF SEPTETVIBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTIGE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 14165 OF 2013

Between:

AND

1

2

J

4

Sved Mohd Shah Qaivamuddin Husaini, s/ o Late Syed Mohd Shah
B6sheeruddin Hussaini' aged about TOyears,Occ Business H'No '19-3-

602/3,Ghazibanda Hyderabad 
..'ET'T'ONER

Mohammed Hussaini, S/o Mohammed Yousuf Aged about 43 years,Occ
Business Rl/ o o H .No.18- 11421 S,Chandrayangutta,Hyd
Mir Asad Ali, S/o Mir Yawar Ali, aged about36 years'Occ tsuslness,
R/o, H. No. 1 9-3-677 I N6613 Misrigunj Hyderabad
frrfonjmmea Shafi. s/o Mohd Sikand€;r Aged about 43 years, Occ Business
Rio.H.No.19-3-602/3, Ghazibanda Bikshigunj Hyderabad
ri',e presiorg JuogC, l-ot Adalat City S-maft C-auses Court, Hyderabad A P'

Legal service Authority 
...REspoNDENTs

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue order or direction or writ most partlcularly writ of Mandamus

declaring the Award LAC.No.1712013 in RC.No.7712013 dated 28.3.2013 of the

Lok Adalat Hyderabad, city small cause court Hyderabad respondent No.4, is

illegal ultra vires,arbitrary ,violation against the principle of natural justice and

unconstitutional ,Article 14 to 21 of the Constitution of lndia and contravention of

A-P legal service Authority is not enforceable , is not executable



l.A. NO: 2 OF 2013(WPMP. NO :17O20 OF 2013)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed i1 support of the petition, the High court may be pleased to

grant leave to the petitioner to file the present writ petition

l.A. NO: 3 OF 2013 MP. NO:17284 0F 20'13)

Petition und<:r Section 15'1 CPC praying that in the circumstances stated in

the affidavit filed ir support of the petition, the High court may be pleased to

suspend the Awar,j vide proceeding No.'17120'13 in Rc. No 7712013 passed by

the Respondent No.4 on the file of the Lok Adalat, city Small cause court

pending disposal ot'/r/rit Petition

LA. NO: 1 OF 2013 MP. NO: 1961 OF 2013)

Between:

1. tvlohammed llussaini, S/o Mohammed Yousuf Aged about 43 years,Occ
Business R/ o o H .No .18- 1'1421 B,Chandrayangutta, Hyd

2. Mir Asad Ali, S/o Mir Yawar Ali, aged about36 years Occ Business,
R/o, H. No. 1 9..3 -677 I N6613 Misrigunj Hyderabad

3. Mohammed S hafi, s/o Mohd S-ikand€;r Aged about 43 years, Occ Business
R/o. H. No. 1 9 .3 -6021 3, Ghazlbanda Biksh igu n1 Hyderabad

....PETITIONERS/RESPONDENTS 1to3

AND

1

2

Syed ltlohd Shah Qaiyamuddin Husaini, s/ o Late Syed Mohd Shah
Bishe:eruddin Hussaini aged about T0years,Occ Business H.No.'19-3-
60213 chazibanda Hyderabad 

...REspoNDENT/wRrr pETrroNER

The F r,:siding Judge, Lok Adalat City Small Causes Court, Hyderabad
A P L egal service Authority 

...RESpoNDENT/4th Respondent

Petition unde. Section '151 CPC praying that in the circumstances stated in

the affidavit filed n support of the petition, the High Court may be pleased to

vacate the interim <:rders granted on 30.042013 in WPMP No 17284 of 2013 in

WP No.14165 of 2)13



/
l.A. NO: 4 OF 2013(WPMP. NO:36 125 0F 20131

Between:

AND

1

2.

J.

4.

implead the Syed Mohammed Shah Riyaz Uddin
Petitioner No. 2 in the above Wp

lVed tMohO Shah Qaiyamuddin Husaini, s/ o Late Syed lvlohd ShahBa!heeruddin Hussaini' ageU aUoul--iOy"ri.,-Oi-'ersiness H.No.19_3_602/3,Ghazibanda Hyderab5d.
....PETITIONER/PETITIONER

Syed Mohammed Shah Riyaz Uddin Hussaini s/o Syed Mohammed ShahQayamiuding Hussaini Aged.about 42 veiri , o"i B=risiness n7" H. r.ro. isi-
3 -6021 3 Ghazibanda, HydTerabad

...PROPOSED pETtTtONER No.2

1

2

Mohamme_d Hussaini, S/o Mohammed yousuf Aqed about 43 years,Occ
B.usiness R/ o o H .No .18- j1-42t B.Chandriyingutt"alHyO
Yi, .4fa 4li, S/o Mir y.awar Ati, iged'lo?,1t56'years,Occ Business,R/o,H.No.'l g-3-677 tN66t3 lvlisriouni HvAeiar,aJ 

---'--
Yghgffu.O Shafi, s/o Nnohd Sikanddr ageO iUout 43 years, Occ Business
R/o. H. N o 1 9-3- 602 I 3, Gh azib anda Biksh iq"u ni n vderi Oio
,t 

ne Presiding. Judge, Lok Adalat City Smali Causes Court, Hyderabad A.p.Legal service Authority
...RESPONDENTS

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be preased to

Hussaini to be implead AS

Counsel for the Petitioner: SRI M. T. GHORI

Counsel for the Respondent Nos. 1to3: SRI K SRINIVAS

Counsel for the Respondent No.4: M/s M BHASKARA LAKSHMI

The Court made the following: ORDER



THE HC)hI'BLE THE CHIEF IUSTICEAIOKARADHE

AND

THE IION'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition No. 14165 of201i

RDER, (hr rle Ilot'bb tlte Chief Jastice Akk Aradhe)

None aplr:ars for the parties.

2. It appez.rs that the pet-itioner is not interested in

prosccutiilg tht: writ petition.

3. The V/rLt Petition is therefore, dismissed for non-

prosecution. |Jo costs.

As a sequel, miscellaneous applications pcndir-rg, rf any,

shall stand closed

sD/-N. q
ASSISTANT REGII
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//TRUE COPY//

One CC to SF:l. tV T. GHORI. Advocate [OPUC]
5;;6d ii rtil rvi eunsxnRn lnrsHvtt, Rovoiate [oPUC]
o;; aa to sRl K sRlNlvAS, Advocate IoPUC]
Two CD CoPies
BM
GJP
\]

SECTION OFFICER

To,
1

2
J
4
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HIGH COUR'I-

DATED:0310912024

ORDER

WP.No.14165 of 2013

DISMISSING 'THE WRIT PETITION FOR
NONPROSECUTION WITHOUT COSTS
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